
Press Note 

Omission of labelling requirements w.r.t. declaration of quantity of 
added sugar for Non-Alcoholic Carbonated Beverages 

 

FSSAI has notified the Food Safety and Standards (Food Product Standards and Food 

Additives) Amendment Regulations, 2017 so as to delete the provision of declaration of 

quantity of added sugar from Sub-Regulation 2.10.6 of the FSS (Food Product Standards 

and Food Additives) Regulations, 2011.  

The amendment regulations addresses the issue of duplicity/overlapping of provisions 

in respect of the declaration of added sugar for non-alcoholic carbonated beverages 

under the Sub- Regulation 2.10.6 of the FSS (Food Product Standards and Food 

Additives) Regulations, 2011 and the Sub-Regulation 2.2.2.3(ii) of the FSS (Packaging 

and Labelling) Regulations, 2011.  

The above regulation came into force on the date of their publication in the Official 

Gazette.  
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लग)/2014....————खा� सुर�ा और मानक अिधिनयम, 2006 (2006 का सं  यांक 34) क$ धारा 92 क$ उपधारा (1) क$ अपे�ा के अनुसार, खा� सुर�ा और मानक (खा� उ*पाद मानक एवं खा� सहयो/य) संशोधन िविनयम,  2016 का 2ा3प, भारतीय खा� सुर�ा और मानक 2ािधकरण क$ अिधसूचना स.ं 1-94(1)/एफएसएसएआई/एसपी (लेब9लग)/2014, �दनांक 26 मई, 2017 <ारा, भारत के राजप>, असाधारण, भाग III, खंड 4 म@ उस ितिथ से, िजस ितिथ को उस अिधसचूना को 2कािशत करने वाले राजप> क$ 2ितयाँ जनता को उपलC ध कराई गई थD, तीस �दनE क$ अविध के अंदर उससे 2भािवत हो सकने वाले लोगE से आपिGयाँ और सुझावो को  आमिं>त करते Iए 2कािशत �कया गया था,; और  उJ त राजप> क$ 2ितयाँ जनता को 6 जून, 2017 को उपलC ध करा दी  गई थD;  और उJ त 2ा3प िविनयम के  स�बKध म@  2ाL त आ�पेो और सझुावE पर भारतीय खा� सरु�ा और मानक 2ािधकरण <ारा िवचार कर िलया गया ह;ै  अत: अब, उJ त खा� सुर�ा और मानक अिधिनयम, 2006 क$  धारा 92 क$ उपधारा (2) के खंड (ङ) <ारा 2द* त शिNयE का उपयोग करते Iए भारतीय खा� सुर�ा और मानक 2ािधकरण खा� सुर�ा और मानक (खा� उ* पाद मानक और खा� सहयो/ य) िविनयम, 2011 म@ और  संशोधन करने के िलए िन� निलिखत िविनयम बनाता ह,ै अथाOत्:-  1. (1) इन िविनयमE का संि�R नाम  खा� सुर�ा और मानक (खा� उ*पाद मानक और खा� सहयो/ य) आठवा संशोधन िविनयम, 2017 ह।ै (2) ये िविनयम राजप> म@ उनके 2काशन क$ तारीख को 2वृG हEगे। 



2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART III—SEC. 4] 2.  खा� सुर�ा और  मानक (खा� उ* पाद मानक और खा� सहयो/ य) िविनयम, 2011 के, िविनयम 2.10 म@, “गैर ए�कोहोली- काबOनीकृत पेय” से स�बंिधत उप-िविनयम 2.10.6 म@, “काबOनीकृत जल” से स�बंिधत खंड 1 म@, पहले, दसुरे और तीसरे परंतुक  के Uथान पर िनVिलिखत को रखा  जायेगा, अथाOत:-       “परKतु ऐसे उ*पाद, िजनम ेएUपाटYम, एिससे�फेम और कोई अKय कृि>म मधुरक ह ै िजनके िलए खा� सुर�ा और  मानक (पैके9जग  और लेब9लग) िविनयम, 2011 के िविनयम 2.4.5 (24, 25, 26, 28 और 29) के अधीन लेबल लगाने स�बKधी िवशेष उपबंध �कये गए ह,ै 2*यावतOनीय आधानो म@ पैक, भ\डा]रत, िवत]रत  या िव^$त नहD �कए जाएंगे।” पवन अ_वाल, मु  य कायOकारी अिधकारी  [िव`ापन-III/4/असा./221/17] �ट�पूणी�ट�पूणी�ट�पूणी�ट�पूणी    :::: मूल िविनयम भारत के राजप>, असाधारण म@ अिधसूचना सं. फाइल सं. 2-15015/30/2010, �दनांक 1 अगUत, 2011 <ारा 2कािशत �कये गए और त*पaात  िनVलिलिखत अिधसूचनाb सं यको <ारा संशोिधत �कए गए थ;े - (i) फा.सं. 4/15015/30/2011, तारीख 7 जून, 2013; (ii) फा.सं. पी./15014/1/2011-पीफए/एफ़एसएसएआई, तारीख 27 जून, 2013; (iii) फा.सं. 5/15015/30/2012, तारीख 12 जुलाई, 2013; (iv) फा.सं. पी.15025/262/2013-पीए/एफ़एसएसएआई, तारीख 5 �दसंबर, 2014; (v) फा.सं. 1-83एफ/एससीआई॰ पीएएन–अिध॰/एफ़एसएसएआई-2012, तारीख 17 फरवरी, 2015; (vi) फा.सं. 4/15015/30/2011, तारीख 4 अगUत, 2015; (vii) फा.सं. पी. 15025/263/13-पीए/एफ़एसएसएआई, तारीख 4 नव�बर, 2015; (viii) फा.सं.पी॰15025/264/13-पीए/एफएसएसएआई, तारीख 4 नव�बर, 2015; (ix) फा.सं.पी.15025/261/2013-पीए/एफएसएसएआई, तारीख 13 नव�बर, 2015; (x) फा.सं.पी.15025/208/2013-पीए/एफएसएसएआई, तारीख 13 नव�बर, 2015; (xi) फा.सं.7/15015/30/2012, तारीख 13 नव�बर, 2015; (xii) फा.सं.1-10(1)/Uटै\डcसO/एसपी(�फश एंड �फश]रज 2ोडJdस)/एफएसएसएआई-2013, तारीख 11 जनवरी, 2016; (xiii) सं. 3-16/िविनeदf1 खा�/अिधसूचना (खा� सहयो/य/)/एफएसएसएआई-2014, तारीख 3 मई, 2016;  (xiv) फा. स.ं 15-03/ईएनएफ़/एफएसएसएआई-2014, तारीख 14 जून, 2016; (xv) फा. सं॰ 3-14 एफ़/ अिधसूचना (KयूhािUटक�स)/एफ़एसएसएआई – 2013, तारीख 13 जुलाई, 2016;  (xvi) फा.सं.1-12/मानक /एस. पी.(मध,ु मधकुारक)/एफ.एस.एस.ए.आई.-2015, तारीख 15 जुलाई, 2016; (xvii) फा.सं.1-120(2)/मानक/�करिणत/एफएसएसएआई-2015, तारीख 23 अगUत, 2016; (xviii) एफ़.  स.ं /11/09/रेग./हामiनाइजेशन/2017, तारीख 5 िसतंबर, 2016; (xix) फा.सं. मानक/सीपीएलJयू.सीपी/ईएम/एफएसएसएआई-2015, तारीख 14 िसतंबर, 2016; (xx) फा.सं.11/12/िविन./2ोप./एफ.एस.एस.ए.आई.-2016, तारीख 10 अNूबर, 2016; (xxi) एफ सं. 1-110(2)/एसपी (जैिवक खतरे)/एफएसएसएआई/2010, तारीख 10 अNूबर, 2016; (xxii) फा. स.ं मानक/एसपी(जल और पेय)/िअध(2)/एफएसएसएआई-2016, तारीख 25 अNूबर, 2016; (xxiii) फा. स.ं 1-11(1)/मानक/एसपी (जल और सुपेय) एफएसएसएआई-2015, तारीख 15 नवंबर, 2016; (xxiv) एफ.सं. पी./15025/93/2011-पीएफ़ए/एफ़एसएसएआई, तारीख 2 �दसंबर, 2016; 



¹Hkkx IIIµ[k.M 4º Hkkjr dk jkti=k % vlk/kj.k 3 (xxv) फा. स.ं पी.15025/6/2004-पीएफ़एस/एफएसएसएआई, तारीख 29 �दसंबर, 2016; (xxvi) फा. स.ं मानक/ओ.एंड एफ./िअधसूचना(1)/एफ.एस.एस.ए.आई.-2016, तारीख 31 जनवरी, 2017; (xxvii) फा.सं. 1-12/मानक/2012-एफएसएसएआई, तारीख 13 फरवरी, 2017; (xxviii) फा.सं. 1-10(7)/UटlडcसO/एसपी(म*Uय और म*Uय उ*पाद) एफ़एसएसएआई-2013, तारीख 13 फरवरी, 2017;  (xxix) फाइल सं. मनाक/एससीएसएसएंडएच/अिधसचूना(02)/एफएसएसएआई-2016, तारीख 15 मई, 2017;  (xxx) फाइल सं. UटlसडcसO/03/अिधसूचना(एलएस)/एफएसएसएआई-2017, तारीख 19 जून 2017; (xxxi) फाइल सं.1/योजक/मानक/14.2.अिधसूचना/एफएसएसएआई/2016, तारीख 31 जुलाई, 2017 और  (xxxii) फाइल सं. मानक/ एफएवंवीपी /अिधसचूना(01)/एफ.एस.एस.ए.आई.-2016 तारीख 2 अगUत, 2017। 
MINISTRY OF HEALTH AND FAMILY WELFARE 

(Food Safety and Standards Authority of India) 

NOTIFICATION 

New Delhi, the 11th September, 2017 

F. No. 1-94(1)/FSSAl/SP(Labelling)/2014.—Whereas the draft Food Safety and Standards (Food 

Products Standards and Food Additives) Amendment Regulations, 2017, was published as required by  sub-

section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the Food 

Safety and Standards Authority of India number 1-94(1)/ FSSAl / SP(Labelling) / 2014, dated the 26
th

 May, 2017, 

in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and suggestions from  persons likely 

to be affected thereby before the expiry of  period of thirty days from the date on which the copies of the  Official 

Gazette containing the said notification were made available to the public;  

And whereas copies of the Gazette were made available to the public on the 6
th

 June, 2017;  

And whereas objections and suggestions received from the public in respect of the said draft regulations 

have been considered by the Food Safety and Standards Authority of India; 

Now, therefore, in exercise of the powers conferred by clause (e) of sub-section (2) of section 92 of the 

Food Safety and Standard Act, 2006,  the Food Safety and Standards Authority of India hereby makes the 

following regulations further to amend the Food Safety and Standards (Food Products Standards and Food 

Additives) Regulations, 2011, namely:-  

1.   (1) These regulations may be called the Food Safety and Standards (Food Products Standards and Food 

Additives) Eighth Amendment Regulations, 2017.  

      (2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, in 

regulation 2.10, in sub-regulation 2.10.6 relating to "Beverages Non-Alcoholic-Carbonated", in clause 1 relating 

to "Carbonated Water" for the first, second and third provisos, the following proviso shall be substituted, namely.-  

" Provided  that the products which contain aspertame, acesulfame or any other artificial sweetener for which 

special labeling provisions have been provided under regulations 2.4.5 (24, 25, 26, 28 and 29) of Food Safety 

and Standards (Packaging and Labeling) Regulations, 2011, shall not be packed, stored, distributed or sold in 

returnable containers.  " 

PAWAN AGARWAL, Chief Executive Officer 

[ADVT.-III/4/Exty./221/17] 
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Note :  The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4,  vide 

notification number F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently amended vide the 

following notifications-          

(i) F.No. 4/15015/30/2011, dated 7th June, 2013; 

(ii) F.No. P. 15014/1/2011-PFA/FSSAI, dated 27th June, 2013; 

(iii) F. No. 5/15015/30/2012, dated 12th July, 2013; 

(iv) F.No. P. 15025/262/2013-PA/FSSAI, dated 5th December, 2014; 

(v) F.No. 1-83F/Sci. Pan- Noti/FSSAI-2012, dated 17th February, 2015; 

(vi) F.No. 4/15015/30/2011, dated 4th August, 2015; 

(vii) F.No. P.15025/264/13-PA/FSSAI, dated 4th November, 2015; 

(viii) F.No. P. 15025/263/13-PA/FSSAI, dated 4th November, 2015; 

(ix) F.No. P. 15025/261-PA/FSSAI, dated 13th November, 2015; 

(x) F.No. P. 15025/208/2013-PA/FSSAI, Dated 13th November, 2015; 

(xi) F.No. 7/15015/30/2012, dated 13th November, 2015; 

(xii) F.No. 1-10(1)/Standards/SP9Fish and Fisheries Products)/FSSAI-2013, dated 11th   January, 2016; 

(xiii) No. 3-16/Specified Foods/Notiifcation(Food Additives)/FSSAI-2014, dated 3rd May, 2016; 

(xiv) F.No. 15-03/Enf/FSSAI/2014, Dated 14th June, 2016; 

(xv) No. 3-14F/Notification (Nutraceuticals)/FSSAI-2013, dated 13th July, 2016; 

(xvi) F.No. 1-12/Stnadards/SP (Sweets, Confectionery)/FSSAI-2015, dated 15th July, 2016; 

(xvii) F.No. 1-120(1)/Standards/Irradiation/FSSAI-2015, dated 23rd August, 2016; 

(xviii) F. No. 11/09/Reg/Harmoniztn/2014, dated 5th September, 2016; 

(xix) F.No. Stds/CPLQ.CP/EM/FSSAI-2015, dated 14th September, 2016; 

(xx) F.No. 11/12 Reg/Prop/FSSAI-2016, dated 10th October, 2016; 

(xxi) F.No. 1-110(2)/SP (Biological Hazards)/FSSAI/2010, dated 10th October, 2016; 

(xxii) F.No. Stds/SP (Water & Beverages)/Notif (2)/FSSAI-2016, dated 25th October, 2016; 

(xxiii) F.No. 1-11(1)/Standards/SP (Water & Beverages)/FSSAI-2015, Dated 15th November, 2016; 

(xxiv) F.No. P.15025/93/2011-PFA/FSSAI, Dated 2nd December, 2016; 

(xxv) F.No. P. 15025/6/2004-PFS/FSSAI, dated 29th December, 2016; 

(xxvi) F.No. Stds/O&F/Notification(1)/FSSAI-2016, dated 31st January, 2017; 

(xxvii) F.No. 1-12/Standards/2012-FSSAI, dated 13th February, 2017; 

(xxviii) F.No. 1-10(7)/Standards/SP (Fish & Fisheries Products)/FSSAI-2013, dated 13th February, 2017; 

(xxix) F. No. Stds /SCSS&H/ Notification (02)/FSSAI-2016, dated 15th May, 2017;  

(xxx) F. No. Stds/03/Notification (LS)/ FSSAI-2017, dated 19th June, 2017; 

(xxxi) F.No. 1/Additives/Stds/14.2Notification/FSSAI/2016, dated 31st July, 2017 and 

(xxxii) F. No. Stds/F&VP/Notification(01)/FSSAI-2016, dated 2
nd

 August, 2017. 
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